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THE MI S ER OF T 
HE MI ISTRY 0 FINA CE 

(SHRI S WAI SINGH SISODIA) : 
(a) nd (b). Levy of tax on vehicl 
is State Subject. 

(c) In view of answ r to parts ( ) 
and (b) above, no information about 
t c number of vehicle operatin in 
Db ob d district nd the own r of 
owners thereto being av ii ble, th 
perccn ge of own rs p ying inc m -
tax i not ·no o. 

(d) and (c). h Ioeomc-ta D 
partmcnt h of late inten ifie sur-
vey op ration f r bri gin to r gi tcr 
persons having t hie inc m I 
wealth. hi urv y wiU I cov r 
owners of vehicl . 
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by, me&ns of a thumb marki witnessed, 
preferably in the pr nee of his 
banki r or by a person known to the 
banker. 

(b) According to the procedure 
pr cribed by ,the La bmi Commer-
cial &nk Ltd., wjthdra\ als from the 

·ving b nk ccoun of illiterate 
depo itors should be verified and 

uthenti tcd by an autboris d 
official who should a.ti.sf y him elf 
that tho depo itor has come in per on 
and he i aware of the content of 
the withdrowals form. Alternatively, 

certificate in a prescribed form i 
obtained from respectable witnes 
known to the bank to th effect th.at 
the illiter te dispositor ha affixed 
his/her thumb impr ·on on the 

ithdrn I form, the content of 
which have have been llDdcrstood by 
him/her. 

otatlon in MMTC 

10463. DR. A.U. ZMI : Will 
the M ini tcr of COMMERCE be 
p to late : 

( ) ether Government are 
areof thc r pre....cn lion ubmitted 

by tb.e chedulod tea Uplif't U~i~n 
v· kb p tnam a ut the ~ocmo 

d improper implemeotahoo of 
r rv tion for the s bedul d C stes/ 
Scb.edu_I Tri in the MMT of 
India Ltd. ; nd 

(b) if , the main points thereof 
d act" n en t ercon ? 

THE DEPUTY MINISTER IN 
THB MINlST RY OF COMMERCE 
(&HRI P. A. ANGMA) : 
() d (b). The U~on has b~n 
ubmitting reprc ntation regarding 

unfair treatment to SC/ST employee 
a.nd non·implcm oration of re _er-
v ti.on in recr11i tment & promotion 
q • The e H gation ha.v b~n 
locked into. MMTC i foll~wmg 
Government instruction relating to 
recruitment nd promotion of SC/ST 

didat . . 

Facilities at Rameswaram and 
Maodapam (or Touirsts coming 

from Sri Lanka 

10464. SHRI LAKSHMAN MAL-
LICK : Will the Mini ter of TOUR-
ISM AND CIVIL AVIATION be 
pleased to state : 

(a) whether his Ministry have 
proposed to prepare a master plan 
for augmenting the facilities at 
Rameswaram and Maodapam for 
the tourists from Sri Lanka ; 

(b) if so, when such M astar Plan 
is expected to be prepared by his 
Ministry ; 

(c) what are the guidelines sent 
t concerned State Government to 
cope with ITDC in implementing 
such programme ; and 

(J) the details thereof ? 

T H E MINISTER O F STATE 
J THE UNISTRY OF TOUR-
ISM AND CIVIL AVIATION 
(SHRI KHURSHEED ALAM 
KHAN) : (a) and (b). Yes, Sir. The 
Central D p rtment of Tourism bas 
ugge led to the State Govermeot to 

prepare a Master Plan (laad-use 
pla ) of Rameswaram for easuring 
regu lated development on the Island. 

{c) No guidelines have been 
gi en to the State Govt. concerned 
fo r collaborating with ITDC for 
implementing tourism schemes. 

(d) Doe not arise. 

OpenJog of a Regional Rural Bank 
for Samba.lpur Di trict 

10465. SHRI CHJNTAMANI 
JENA : Will the Minister of FI-
NANCE be pleased to state : 

(a) whet.her it. is a fact that the 
State Government of Orissa has 

·submitted a proposal to the Financo 




